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FINAL ORDER NO.       61967 / 2018  
 

Per : Devender Singh 
 

 Despite notice, there is none for the appellants and there is  

no  request for adjournment. The notice for the previous date of 

hearing was returned back with  remarks “unknown”. It appears 

that the appellants are not interested in prosecuting their appeal.  

2. The appeal is therefore dismissed for non-prosecution with liberty 

to file an application for restoration of appeal on showing sufficient 

reason within 30 days of receipt of this order.  

 

(Dictated and pronounced in the court)    

 

 

 Devender Singh 
  Member (Technical)  
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